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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 	. 
BANGALORE BENCH, BAGAL0RE 

DATED THIS THE THIRD DAY OF DECEMBER, 1986. 

Pr.s.nt: I4.n'bls Shri Ch.Ramakrjshna Ra, 	Flembsr(J) 

Hcn'bls Shri L.H.A.REGO 	 Msmber(A) 

APPLICATIC'J Nes.598,1960 and 1951, 
1603 and 1611 to 16 3/86(F. 

1 .K .P.Jrudayara, 
C/s Marlay Susal, 
Ne.20, V Cress, Narayaria— 
Pillal Street, 
Bangal.rs - 1. 

2 .R .Devaraj, 
R/a Ne.J22/4, 
Laksininarayana pura, 
IliCress, III Main Read, 
Srirampuram Pest, 
Bangaisre - 560 021, 

3.A.Shekhar, 
Werking as Blacksmith, 
Meclnajcal Department, 
0/. the C & W.S., 
Byappanahalli, 
S.uthern Railway, 
Bangaj.re, 

4.3.Prakash, 
R/a 'Srjkanteswdra Nj].aya 
No.44, Munsewara Temple Read, 
J .B.Csleny, Yeshwanthpur, 
E3angal.re  - 22. 

5.A.Manikyam, 
C/s Shri K.Subba Rae & Sh.M.S.Anarid Ramu, Advs., 
No.128, Cubb.npet Main Read, 
Bangalere - 2. 

5 .N .mwiiraju, 
C/s Shri K.Sutba Rae & Sh.M.S.Anad Ramu, Advs., 
N..1289  Cubb.ripet Main Read, 
Bangalere - 2. 

7.P.N.MUnsharan, 
C/s Shri K.Subba Rae & Sh.1.S.Anand Ramu, Adve., 
Ne.128, Cubbenpet Main Read, 
Bangaler. - 2. 	 ... 	 APPLICANTS. 

( Shri M.S.Anand Ramu, 	... 	Aduecates ) 
VS 

1.Th. Unisn of India, 
represented by the Secretary, 
Ministry .f Railways, 
"Rail Bhavan , 

New Delhi. 

A - 



-2- 

The General Manager, 
Ssuth.rn Railways, 
Park T., Madras. 

The Divisiunal Railway Manager, 
Seuthern Railway, 
Bangal.re Divisian, 
SBC, Bangalere - 23. 

The Divisienal Persennel Officer, 
Seuth.rn Railways, Bangalera 
Divisi.n, SBC,Bangalsre - 23. 	... 	RESPON4DENTS. 

( Shri M.Srirangaiah 	•.. 	Advecate ) 

Theee applicatiens have ceme up befere the c.urt teday. 

H.n'ble Shri L..A.Reo., Member(AM) has made the fellewing g 

OR D E R 

In these se n fresh applicatians, received under 

Sec.19 of the Administrative Tribunals Act., 1985 the prayer is for 

queshing the impugned .rder dated 7/13.3.1986 passed by the 4th 

respend.nt(Annexure—C) and for grant of censequential relief. As 

all these applicatiens aie alike in paint .f law and an facts, we 

prepese to diapese them of by a cemmon erder. We have classified 

these applicatiuris in three sets as u,-ider,ta facilitate reference: 

Set Na. 	Appliatiens Nos..f1986. 

	

I. 	598, 1960 and 1961 

- 	II 	1603 

	

III 	1611 9  1612 & 1613 

2. 	C.nciasly stated7 the facts material for determinatien 

.f the issues raised in these three sets of applicatisns are as 

I -- 	f.11.ws: 

t I. 	Aplicatien N.s.598,andi960.n 1961 of 1986ftk 

Applicatisna I t. 3 were initially app.intsd as Casual 

Lab.ur Artisans,an daily wages in the Bangalere Divisien(SBC)á' 

the S.uth.rn Railway, with effect from 22.12.1980, 20.7.1981 
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and 20.3.1981 respectively. On LOMpletion of centinu.us  service 

of f.ur months, they were deemed to have acquired tamp.rary status 

and were br.ught an the pay—scala if Rs.260-400 in the skilled 

gradewjth effect from 22.4.1981, 20.11.1981 and 20.7.1981 rca—

psctiv.ly, as is seen from Annexure—A. They were brsuqht an the 

eb.ve  pay scale of .260-400/ in the skilled grade, subject tt (4 

cenditier, that they had passsdprsecrjb.d trade test, in the 

categ.ry of psets in which they were engaged. 

!t_i.. Application Ns.1603/1985(F): 

The applicant was appeinted as a Casual Labaur Artisan 

in SBC,.? the Ssuthsrn Railway. He was deemed to have acquired 

temperary status, after cuntinusus service of feur meaths and was 

therefere breught an the pay scale if Rs.260-400jn the skilled 

grade, with effect from 20.6.1981, as is seen from Anriexure—A 

subject to the cenditi.n,that he had passed the prescribed trade 

test in the catsgsry of psst in which he was engaged. 

Set III.Applicati.ns N.s.1611 t. 1613 /1986(1) 

Applicants 1 to 3 in this case were similarly app.inted 

as Casual Labsur Artisans in SBC of the Ssutharn Railway. They 

were br.ught in the pay scale if Rs.260-400 in the skilled grade, 

with effect fi.m 20.11.1981,20.5,1981 and 22.10.1981 respectively, 

having been deemed to have acquired temperary status after ceiti—

nuius service of feur m.riths— wide Annexure—A, subject to the n—

ditien, that they had passed the prescribed trade test, in the 

categ.ry if pests in which they were engaged. 

3. 	The applicants in all the abeve 3 sets if applicetisns 

ste)that they have successfully c.mpleted the prescribed trade 

test. They were initially engaged in the Engineering Department/ 

Branch if SBC(E08, for shirt), but were subsequently transferred 

to the Mechanical Department/Branch if SBC(MDB, for shirt), in 



C 
	 -4- 

acc.rdarice with the inetructiens dated 13.5.1985 .f the 4th 

resp.ndent(Annexure-B). The applicants aver, that their trans-

fer from EDB t. MOB, was net justified. On 7/13.3.1986 (Ann.-

xur.-C) the 4th rssp.ndsnt fixed the pay of the applicanta(amang 

ethers, who were re-d.pl.yed to MOB) in the pay-scale of Rs.196-

2329  with effect from the data they j.ined in the MJB, with a 

nete at the and, that ever-payments made already to the empleyses, 

w.uld be rec.vered from their salary in easy instalments. 

The applicants submitted a representatien thersonfoi  

an 20,3.1986(ArineXure-D, in the case if Sets I and II and Anne-

xure-D to F in the case of Set III of the applicatians) t. the 

Divisienal Mechanical Engine3r, S.uthsrn Railway(DMC, for shirt) 

but to no avail. The applicants state, that the aferesaid erder 

dated 7/13.3.1986(AnnexUre-C) of the 4th resp.ndent, has resulted 

in their dametisn by two gradas and arbitrary recevery it ever-

payment .f salary from ths,fr.m as lang back as 1981, causir 

them no little financial hardship. Acc.rdirig to them, having werked 

as Skilled Artisans, they carinst be paid lewer srnsluments than 

prescribed for this categery of pest, as .therwise,this w.uldbe 

vielatiiS of Articles 14,169  21 and 23 of the Censtitutisn. 

The applicants refer to the relevant previsi.ns at 

the Indian Railway Establistinant Marival(Manual, for shirt), in 

regard to their recruitment and allied matters. They centend, 

that as they were breuçjht an the pay-scale of .s.260-400 prescri- 

bed for Skilled Artisans, the are entitled to this pay scale 

with effect from the dates shewn against their names accerdin 

to Annexure-A. They further submit, that they are entitled to 

temperary status, as also for permanent abssrpti.n in this post, 

bypassing the prescribed trade teSt and were werking thatsin 

for nearly 5 years. 
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The applicants stat,,that they were deployed 

the EDB to the MDB,against their will, and yet they have no ebjecti.n, 

prévided, they are given the same or equivalent jab and pay—scale 

in the '108. 

The applicants refer to the Railway Board's letter 

dated 2.6.1981, dealing with the terms and canditlona of service, 

relating to Casual Labour Artisans and to cenferring temperary 

status on them, an cempletien of 120 days of service, with entitle—

mont to regulaxisatien. ihey have in particularreferred to 

clause(F)(vj) in the said letter of the Railway Beard, pertaining 

to rogularisatjsn of casual laboulers, engaged in werk—charged 

establhment for lang. Such labourers, according to them, can 

in terms of the aforosadi clauseF(vi), be absorbed in regular 

vacancies inskilled grade, within 25 of' the vacancies reserved 

for departmental prarnetien, prsvided 7they have successfully unier—

gone the prescribed trade tests and there is a paucity of depart—

mental candidates since they were appeinted in the skilled cate.-

g.ry and have been werking continuously in that capacity for 

quite lang, since 1981, they contend, that there aheuld be no 

impediment to their being absorbed in the skilled categery. In 

this centext, they submit that the ardor passed by the 4th tuspen—

dent an 7/13.3.1985(Annexure._C) reducing their pay in the lewer 

pay scale of Rs.196-232, as compared to the pay scale of s.260-400, 

in which they were initially placed, is illegal and unjustified 

and centrary to the instructions of the Railway Beard,in their 

aforementioned letter dated 2.6.1981. As their representation to 

the concerned authorities had gene withaut heed, the applicants 

have apprsachod this Tribunal for relief. 

8. 	The learned Ceuns;l for the applicants reiteratsd1tha 

absue contentions in the course of his arguments. Shrj Srirangajah 

sought to rebut each one of them. The rosp.ndsnts are seen to have 

filed their statement of •bjecti.ne .nly in respect of Applicatisn 

"I 
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Ne.5Y8 of 1986(F) in St I of the applicatjens and have furnished 

an unsigned cepy tihsresfin respect if Set III of the Applicatiene. 

N. statement of .bjecti.ns has been filed in respect of Appli—

catien J..1503 if 1985(F). 

k 44 
Shri Srirangaiah,s..e,that nswhere, dues the Office 

Order dated 2.5.1984 (Annexure—A), issued by the 4th rsap.nd,t, 

stats, that the applicants were •elsct.d for the skilled grads 

Acc.rding to him, they were actually pr.m.t.d to this grad., 

from the data they .btainsd temperary status in the pay—scale cef 

- 

Rs.195-232. He submitthat, the applicants were inducted in the 

MDB. They were hewever redeployed from the EDEI to the PlDBiri 

adrninistativo interest, as also to prevent their r.tr.richment, 

as they were feund to be surplus in the fermer, Shri Srirangaiah 

avarr,d,that the applicants were not actually empanellad for re—

gular abserptj.n as Khalasis, without which they c.uld net be re-

garded as recular •mp].syees. 

Shri Srirangaiah submitted.that the skilled graded 

Rs.26-.400 was awarded to the applicants, against the ui.rk—chargud 

establishment in the EDB, which was hewevur withdrawn an their 

deployment to their pare'it 19DB, where such w.rk—charged facility 

was net available and they were rastered to the eriginal grads 

viz., Rs.195-320  accerdjng to their turn. In this regard, he 

referred to the rules for abe.rpti.n prescribed in the Manual, 

which he sai clearly laid dewn, that casual labeur.rs/subetitutes, 

are not entitled f.r regular abserptjeri in the permanent estab— 
A 

lishment, unless they are appeinted by the Staff Selectien Beard 

7.1  
to Class IV pests. Hewever, such werker an regular scale .f 

pay, in the J 	of their serving in semi—akilled/ skilled grades 

weuld be given the benefit if increment, while fixing their pay 

i1'l 
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inekill.d grade, taking into acciunt their seruice as caal 

labsur in higher .r equivalent grades,in accerdance with the 

instructj3rla c.ntain.d in Letter dated 5.11.1976 if the Railway 

£3. ard. 

Shri Srirangaiah indicated, that this benefit was 

granted to the applicants by refixing their pay in the scale if 

Rs.196-232 as Substitute Khalasis, acc.rding t. the •rdar passed 

by the 4th respendent an 7/13.3.1986(Annexur.—C) and that .nly 

the firat applicant,in Applicati.n N..593 if 1986,had represented 

therein, in writing1.n 20.3.1986 t. the DME/SBC. He statedthat 

bef.re  this applicdtian could be c.nsidered by the cencerned 

autharitiss, the applicants hurriedly appruached this Tribunal 

for redress, He explained, that refixati.ri of their pay in tte 

grade if Rs.195-232,under the Office Order dated 1/13.3.1985 of 

the 4th respendent(Annexure—C) tick some time, as a fairly 

large number if redepl.yed smpl.yaes,were inv.lved,inclusive of 

the applicants and the service recerd if some if them was net. 

readily available. 

Accerding t. 5r1 Srirangaiah, due to inadvertence, 

the applicants as well as ethers, were paid the same salary, 

which they drew prier to their redepl.yment from the EDB t. the 

MDB. The respenderits, had therefsre by the absue Order dated 

7/13.3.1985(Annexure—C)7t. recuver this ever—payment from the 

applicants and ethers similarly placed, and this was tc be Jerp 

in easy instalments. Sri Srirangaiah averred, that the appli—

cants cannet take undue advantage of this inadvertent err,r and 

Z.i• 	'• %. 	
that no previsisn of the C.nstitutien was vijlated an acc.unt 

. 	. ••. 	if this rec.v.ry. 

ij 
Sri Srirangaiah emphasised, that the applicants were 

	

Ben 	 not directly recruited as Skilled Artisans,in the pay scale .f 
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.260.-400 but were engaged as casual ]abeursrs.n daily wage and 

S 

an cempletien of 4 m.ntha of csntinu.us  service, were cenferred 

temp.rary atatue and granted the m.ntly scale of pay .f Rs.269  

400 in the skilled grade, namely, that of Artisans. They were 

neither abssrb.d as Skilled Artisans ncr were they selected as 

such, by a duly c.netituted Staff Sel.cti.n Beard. H. said, that 

the applicants were net c.mpellsd to go from the EDE to the rije. 

H. denied the averment of the applicants, that they had submitted 

that they weuld go to the 11DB, previded,they were given the st.r 

equivalent jeb and ideitical scale of pay. 

Sri Srirangaiah clarified, that the redeplsy.d substi-

tutes such as the applicants, weuld be eventually regularly abserbed 

in the Department/Branch, to which they are redeplsyed. The 

applicants who are substitute Carriage and Wagen Khalasis in the 

11DB, w.uld be eligible for abs.rptisn as Regular Carriage and 

Wagasn KhalaeIs in the MDB( to which they are red.pleyed) by em-

panslment,acc.rding to the pr.cedre prescribed. Sri Sriranaiah 

stated emphatically, that the applicants did net pretest, when they 

were redspleyed from the EDB to the MOB. He said,that on the can-

trary, the applicants in Sat I .f the Applicatiens (Annexure ii to 

ii) had in wiriting,.xpressed an 22.9.1986, that they were willing 

to take the bott.m senierityamengst the Substitutes in the 

Electrical/Mechanical Department/Branch. 

The applicants who aleng with .th.rs,wer. wsrking 

Casual Labour Substitutes in the EDB, were redepl.y.d t. the 11DB 

as Substitute Carriage and Wagen Khalaeis by the 4th respendent, by 

his erder dated 22.5.1985(Annexur-J in Set I of the applicati.ns). 

Acc.rding t. Sri Srirangaiah, the Letter datec.6.1931 

of the Railway B.ard 1 ref.rred to by the applicants, merely states 

fli 
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. 
that casual labsur •mp].yad in skilled categeries in werk—charged 

establiehm.nt and centinuing to werk for l.ng, are to be abssrb.d 

in regular vacancies in skilled grades (p.vjded, they have pees.d 

the required test) within 25 if the vacancies rs.rv.d, for 

departmental prernetj.n, from ameng unskilled and semi—skilled 

categsrj.a. The applicants weis redsplsy.d from the LOB to the 

MJB, as they were surplus in the firmer. There was ne werk—

charged sstablsihesnt in the MOB. Sri Srirangaiah submitlI4 tint  

the impugned erder dated 7/13.3.1986, passed by the 4th respendent 

(Anns*urs—C) was neither an erder if reverajen ncr did it •ntl 

rsductj.ri of pay, but was strictly in accerdance with the inetruc—

tiens centained in Letter dateJ5.11.1975,iesu.d by the Railway 

b.ard,(the relevant excerpt if which, relating to f'ixati.r-i .?pay 

of casual lab.urers on their abe.rptien in a regular Class IV 

pest is at Annexure—Ite Set I of the applications) and was 

therefere legal and valid. Sri Srirarigaiah stated, th3ttthis had 

net resulted in census civil canseque.ice to the applicants. Ai 

excerpt if the absve latter dated 5.11.1976in 80 far as it is 

relevant to the present case 1is r.prsduc.d bsl.w for ease of 

reference: 

p39. FIXATION OF PAY OF CASUAL LABOuRERS ON 
THEIR ABSORPTION IN A REGULAR CLASS IV 

P051. 

BOARJ's The pay of Casual Labeurer 
Letter N.. ' with temperary status, when abearbed 
E(MG)11.76 in regular Class IV 	pests, will 
CL/79, dated fixed as fcll.ws:  
5th November i) Theee who have hitherte been drawing 
1975. , pay in identical grades, will have their 

pay fixed with refsrence to the last 
y 	drawn: 

And 
ii) These who have been w.rking in 

*fq semi—skilled grad a, but are ebserbed 
in regular Class IV unskilled grades 
will have their pay fixed by grant.ing 

r  jncremsnts in the unskilled grade with 
reference to their earlier service as 
Casual Labeurer in higher or equivalent 

I  grades." 
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17. 	Shri Srirangaiah punted out, that the applicants 

were w.rking in the EDB as casual labsurers in the skilled grads, 

prier tc their redepl.ymsnt as casual lab.ur Khalebis,t. lIDS, 

on accsunt of which, they wee neither discriminated against ncr 

the principles of natural justice or Articl.s 14 and 16 of the 

C.nstitutien were vislated. The applicants were not einpanellsd 

for psrmanent abssrpti.n,whils serving in the CDB and are yet to 

be empsnelled an their redepisyment t. the MOB. Sri Srirangaiah 

stated, that they have merely attained tsmpsrary status, thus 

rendering them eligible for empanelment,f'.r abssrptisn in regular 

vacancies in the 1108, which is dependent an varieus factsrs such 

as : length of service, suitability, availability of pests etc. 

H. maintained, that red.pl.yment of the applicants t. the 11D6 

and their fixatian of pay,was net c.ntrary to instructians cit-i-

tamed in Chapter X"i if the Manual, in regard to abs.rpti.n of 

casual labeur in regular vacancies. 

	

13. 	Ceunsel for the applicants, invited our attsntien to 

the fall.wing extract, from Letter dated 20.12.1985 addressed'  y 

the Ruilway Beard, New Delhi, to the [eneral Managers, All India 

Railways, in regard to the scale of pay applicable to skilled 

casual labeur, to subsLantiate the claim if the applicants for 

the higher scale of pay of l.25D-400 in the skilled grade. We 

repreduce the same bslew: 

fry1, 
\\ ' 

BenC__i 

" Attentien is invited to the prsvisisris in 
para 2511 of I.R.E.11., which lay dswn intsr 
alia that on attaining temperary status, 
casual labsur on the spin line,will be en-
titled to payment in regular scale of pay. 
Casual labsur engaged an prejacts(also kri.wn 
as prejsct casual labsur) are also entitled 
to temp.rary statue.4n acc.rdanse with the 
.rders applicable t. them. Such lab.ur are 
given censelidated wagss,at the minimum .f 
the scale .f paywhen they csmplete 180 days 
of csntinueus .mpl.yment. 



2.A questisri has new been raised by some of 
the Railway Administrati.r,s whether the 
scale if pay as applicable to the skilled 
artisans can be given to casual labeur 
empleyed in skilled categ.ries when they 
attain temperery status. The Department 
of Railways have csnsjdsred the matter. 
They have new dscided that where casual 
labeur are engaged in skilled categeries, 
the relevant scalefer purpese of determining 
their wages in terms of the extent instructisne 
as cited abeve will be tfat applicable to 
skilled artisans viz..260-400(R.S.). Thee, 
an attaining tempsrary status(in terms of 
extant .rders), they sheuld be paid in the 
scale of 1s.26U-400(R.5). Similarly in the 
case of pr.ject casual leb.ur engaged in 
skilled cat.gsri.s who have csmpl.t.d 180 days 
of centinu.us  service, c.ns.lidatsd wagea(f.r 
purpese of the instructi.ns csritainad in this 
Department's letter N..E(NC)II/82/LG-5/4 dated 
6th June 1983) weijid mean the minimum of the 
scale of Rs.250-400(R.5) plus D.A. theresn. 

3.Paymer-it in or with teference to this scale will, 
h.wever, be adrriissible in individual case only 
from the data an individual casual labsur smpls-
yed in a skilled catagury has passed the pre-
scribed trade test if the sarn..happ.ns to be 
later than the jate of attaining t.mp.rary status 
er date of cempietien of 180 days of centinu.us  
snipl.y mint, as the case may be." 

19. 	We have exanined carefully, the pleadings .f beth 

aides,as also the material placed bef.re  us. Rules 2511 and 

2512 of the Manual are pertinent in this case. Rule 2511 

explicitly states1 that casual labour who acquire temp.rary status, 

will net bd breught an to the permanent sstab1istnent, unless they 
S 

are elected threugh a ragular Selectien Beard, f-as Class IJ staff. 

Ruie/(jj) ibid reads as under: 

"(jj)Casual labeur engaged in werk-charged estab-
lislmients of certain Departments who get pr.-
meted to ssmi-skiliad, skilled and highly ski-
lled categsries1 due to nen-availability of 
departmental candjddtes and centinue to wsrk 
as casual empisyses for a lsng pari.d, shall 
straightaiay be abs.rbed in ragular vacancies 
in skilled grades previded they have passed 
the requisite test to the extent of 25 of the 
vacancies reserved for departmental prom.ti.n 
from the unskilled and semi-skilled categ.rjes. 
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These •rdars also aply to the casual lab.ur 
who are racruitad directly ii the skilled 
categ.riee.iflTW.rkCharged establishments after 
qualifying in the trdde test." 

	

20. 	From the f.regsing, the fslI.wing parameters emerge, 

in regard to abs.rpti.n of casual labsur in regular vacancies: 

Casual labour who acquiis tempsrary status will 
net be eligible to be br.ught on to the perma-
nent establsitmsnt, unless they are Bilected 
through a regular Selectien Buard tel Class PJ 
staff. 

Casual lab.ur in w.rk-charged establishments 
who get premeted to semi-skilled, skilled and 
highly skilled categ.ries, ewing to dearth of 
departmental candidates and ceritinue to werk 
as casual empleyees for leng, shall be straight-
away abserbed in regularvacanciesin skilled 
grades ( previded, they have pissed the requisite 
test) upte 25 of tie vacancies earmarked for 
departmental premotien, from the unskilled and 
semi-skilled categerias. 

	

21. 	Let us examine whether the applicants fulfil the 

above pre-requisities. Our scrutiny reveals the f.11ewing: 

1) The applicants acquired temporary status as 
evidenced by Annexure-A. 

ii) The respendenta aver, that they were not em-
panelled for permanent abserptien in Class IV 
by the Staff Selection Beard, while they were 
working in the CDL. They are also net simi-
larly empanelled by the same Beard an redepley-
ment t. 11DB. 

Accerding to the respondents, the applicants had 
to be redepliyed f'rcm the werk-charged establish-
ment in E3B t. 1108, on administrative greunds 
after a spell of abeut 4 to 4j years, as they 
were feurid to be surplus in COB. 

11)8 had no wsrk-charged establisnent as in the 
case of COB. 

The applicants had passed the requisite trade 
test, to qualify for the skilled grade in which 

	

-'-. 	they were engaged in COB, an w.rk-charged estab- 
lisient. 

They were given the pay scale of Rs,260-400 in 

	

- 	the skilled grade, while they were working in 
COB as above, for a peried of abeut 4 to 4j years. 

They could net be abserbad in regular vacancies 
in skilled grades in LOB, for want .f psstsen ac-
count of which,they had to to redepl.yed to I'IOB. 
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viii) There is no wurk—charg.d establs - nerit in the 
MOB, whire they can be giisn a pay scale of 
Rs.26J-400 in the skilled grads. 

It 15 evident from the abeve, that the applicants 

ceuld net be abeerbed in the skilled grade in Class I\I, for want 

of regular vacancies and on acc.unt of their net being .mpanelled 

by the Staff 5.lectien B.ard for the purpes.. Censequently, their 

pay an r.d.pl.yment t. 1IDE,has been determined by the respsndents 

in t'hs pay scale at Rs.1196-232, an the basis of the instructi.ns 

if the Railway B.ard,in their Letter dated 5.11.1976(Arinexure—I 

t. Sit I if the Applicati.ns). Thus, the pay of the applicants as f 

fixed by the 4th raspendent, aLcarding to Annexure—C(which is the 

impugned srder) in the pay scale of Rs.195-232, an their redepley— 

ment t. MOE, in our view,is in erder. The extract from the Lsttr 

dated 19.12.1985, referred to by the Ciunsel for the applicants 

(wide para 18 supra ) dies not came to the aid if the applicants, 

as they have been paid salary in the pay scale if f.26O-4OO, for 

the paried they rendered serjice in the skilled grade.)in the werk— 

charQed establist-inent if the COB. What is seught to be recevered 

from them in acceunt if Qerpaymsnt,is the htJ-.r py9  paid to theun 

in the pay scale of Rs.260-00, for the skilled grads, to which they 

were net entitled, an their redepl.yment to ClOG. The respendents 

admjt,that thiz was an inadvertent errsr but have directed,that 

the everpaymant be rec.vsred from the applicants in easy instalments. 

The applicants are theref.rs liable to fail in view if 

the abeve facts. We wauld hewever .bs.rve, that the raspendents 

snsure,that the applicants are c.nsidared for abs.rpti.n in regular 
I 

vacancies in skilled grades, with the utmest axpsditi.n,after cemple—

ting the required prscedural ferrealities, as the applicants are 

.:• 	seen to have fulfilled most if the praequisitIes, and are awaiting 

regular abserptisn since leng. 
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24. 	In the result, we dismiss these applicabjens subject / 
t. our •beervatj,r as ab,ve

Zo 

 

A 	 / 

sa1-- IIENBER(J) 	
MEMBER(Ar1).  

AN 
— 

- V&Q. Cef 

CENTR4 
ADDJTIQ ....... 


